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[Shri A. C. Da ] 
Committe 
,castes and 

on the Welfare of 
cheduled Tribe : -

cheduled 

( 1 )  Report of t he tudy Tour of 
th Study G roup I of tb.e ommit tee 
on it vi it to Trivandrum Kanya­
kumari, Tiru ·h irapa l l i ,  N yveli, Pondi­
cherry and Madra dUring September, 
1 9  2 .  

(2 ) Report of the t udy Tour of the 
Study G roup .J I of th Committee on 
it. v1 i t to Ahmedaba� , Vadodara, 
J unagarh, Rajkot and Bombay during 
S"'ptember, 1 982 . 

1 2.12 hr . 

PUB IC ACCOU T OM M ITIBE 

HUNDR D ND FOURTH, HUNDR D AND 
TWL TY-FIRST AND H UNDRl D AND 

TWENTY-SECO D REPORTS 

SHRI  SATISH AG ARWAL ( Jaipur) : 
I beg to pre ent the fol lowing Reports 
(H ind i and ngl i h version ) of the 
Publ ic ccount5 Committee :-

( 1 ) H undred and fou rth Report on 
Act ion Taken by Government on the 
recommendat ions contained in their 
Eighteenth Re1 ort oh Delh i  Develop­
ment A uthori ty. 

( 2 )  Hundred and twenty-fir t Re-
port on , ce ·e over Voted Grants 
and Charged Appropriation ( 1 980-8 1 )  
and Act ion Taken on Fifty-seventh and 
Sixty-fir t Report . 

( 3 )  Hundred and twenty-second Re­
port on Para 1 of t he Report of Com­
ptro l ler and Aud itor General of India 
for the year 1 979-80, Union Govern­
ment (Civi l )  on A l l  India Handicrafts 
Board. 

12.13, hr . 

COMM lTT ON PUBLl  U DBR-
TAKINGS • 

IF'I'Y-S COND AND FIFTY-THIRD R PORTS 

smu 

(Akola ) :  
MADHUSUDAN VAIRAL 
1 beg t0 present the follow-

ing Rep rt ( H indi  and ngl i  h er ion ) 
of the omm it tee on Public nder-
taking 

l ). ift y- cond R p rt on t ion  
t aken by ov mm nt on the re om-
mend L ion ·  contained i n  the eoty-
. th Report of the Committee on 

H u i ng and rban evelopment 
rporation Ltd.-Rural Hou i ng. 

(2) i fty-th:ird Report on t ion  
aken by  Government on t he recom­

mendation cont ined in the T\ enty­
in th Report of the Commit tee on 

Je op & Co. td .- mploym nt n.nd 
O erhead 

OMM ITTEE O P TITIO 

F LEVF TH R PORT D h UT 

H R I  l l  r KU l\lAR H 
( V i hnupur ) : l beg to pre nt the 
fol lowing Report and M inute of th 
Committee on Pet i t ions :-

( l )  Eleventh Report ( H ind i  and 
ngl i b ver ion . 

( 2 )  Minute of t he Thi rty-fourth to 
Thirty-si xth Si t t ing ( H indi and Engl ish 
ver ion ) . 

RAI LWAY O V TI 
fIT E 

OM-

H R I  D. raria J 
beg to pr ent the venth R port ( H ind i  
and  Eng l i  h ver  ion  ) of t he Ra i lway 
Convrnt ion Committee on 'Rate of Divi­
dend for the years 1 9  - to l 9 3-84 
and other A nc i l lary Matter . '  

12.14 hr . 

TAT M NT 
TO STARR D 
DA 
ACTIVlTJ 

H M IN l  T R  
IN ISTRY O 

PATIABHI RAMA 
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KARTIKA 14, 1904 (SAKA ) Const. (47th A rndt. ) 340-
Bi,il 

During the court of upprementades 
r. i:;ed relat ing to Lok Sabha Starred 
Q I t ion o. 302 on muggl ing activit ie 
of d iamond t raders answered on 22nd 
Octob r, 2, the Hon.'ble M ... mber of 
t he House Shri Bheravadan K. Gadhavi, 
ha a ked , hether the figure given in the 
r ly included the eizure of diamonds 
m de at i rports when people come from 

oad . I had r plied t hat the figure in­
cl de uch e izures to t he extent t hat we 
w re able to make out . 

On che k ing up the record I find that 
th figures given in the reply relate only 
to . izure· f d iamond effected duri ng 

of  A · such the 
do not i nc lude . 

at the air-

M R . SPEAK R :  A. K . Roy, what do 
you want ? 

HR I A. K . ROY ( Dhanbad ) :  M r. 
aker, Sir, I ju t want to rai e only one 

point .  I t i th i  : You know, Sir, t hat ou 
the 8th or November there i going to be 
an I I I nd ia  tr ike of the col l iery 
, or ker . 

M R .  P K R :  What ha that to do 
no, w i t h  th bu ine of the House? 

SH R I  A .  K . ROY : I only want Sir, 
th t on behalf of the Government �ither 
t he Labour M ini ter or the M ine M inister 
hou ld come out wi th some statement . . .  

M R .  P K R :  You come and see 
me. 

SHR T C HANDRAJ IT YADAV 
· (Azamgarh ) :  ir, you made an ob erva· 
t ionr 

' 'How do you . know that today i , t he 
la t day of t h  ·essio.n?" . . . 

MR . SPEAK R : Because, the Busi· 
nc Advi ory Committee i · meeting a t  
4 lo k . 

SHR I  CHANORAJ IT Y ADA V :  Sir, 
i t  only creates a lot of uncertainty, Today · 
i·s th� la t day for example I am leaving 
Delh i  today. Without any extension, I 
am leaving Delhi  today. 

Sir, don't make the matter hangi ng in 
uncerta inty when you are i n  the Chair. 
There should not be any uncertainty over 
tb i  matter. 

12. 1'6  hrs. 

ON S ITUTION (FORTY-SEVEN H)  
AMEN DMENT BILL* 

MR. SPEAKER : f ntroduction of B i ll .  
Shri P. Venkata ubbaiah. 

DR 
( Bombay 

SU.BRAMANIAM 
North ast ) : 

oppo e t he introduct ion. 

SWAMY 
I want to 

M R . PEAKER : Let him fir t i nt ro ... 
duce. If he doe not introduce how can 
you oppose anyth ing? 

THE M INISTER OF STATE IN THE 
M I N ISTRY OF HOME AFFAI RS (SHRI 
P. VENKATASU BBA I AH ) :  On be­
half of Shri P. C. Sethi I beg to move, 
for leave to in troduce a B i l l  further to 
ameild the Const i tu t ion of I nd ia. 

M R . SPEAKER : Mot ion moved : 

"That leave be granted to introducc­
a B i l l  further to amend the Constitu­
t ion of India." 

M r. Vajpayee-no, he is not here. 

· Dr. Subramaniam Swamy. 

DR . SU BRAMANIAM SWAMY : C 
am a poor replacement for Vajpay� Ji; 
Sir, I am opposing t he introduct ion of 
this Con t i tu t ion (Forty Seventh Amend· 
ment ) B i l l  on two ground. . If the ho11. 
M ini ter give me sat i factory reply. I 
may wit hdraw my object ion. 

My fir t object ion is, this i related to 
a mal J  area. The demand for scheduled 
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